M Wittin dusweis
' of certain ‘items of ricx: cxpm

tmic by
Mica’ Tradmg Corpautzon, :md ‘

by if 50, the broad  details umcoi and
what action ‘has been taken against such
" factories? : ‘

THE DEPUTY . MINISTER IN THE
MINISTRY OF COMMERCE (SHRI VIS-
WANATH PRATAP SINGH): (a) and
(b): Govarnmni are nor aware of lock out
of factotics owned by big exporters  of
mick,,  Howover, sonte reports of unem-
ployment of mica processing labour  have
beent received. The problem is receiving
Government's  attention.

Rebate got by Hindustan Lever Rescarch
and Development Sectivn.

+787. SHRI C. K. CHANDRAPPAN:
SHRI §. M. BANERJEE:

Will the Minister of  FINANCE  be
pleased to refer to the reply given to Stared

Question No. 305 on 12th Maich, 1975,
tegarding 1ebate got Ly Hindustan  Fever
Rescarch  and Development  Scciion  and

state;

(a) whether an enguiry by  Government
s alrcady been ardered to fimd out
how the Cennial Boavd  of Divect-Taxes
had granted more than the daimed  ve-
bate for capital expenditure  on réscarch
and  development to Hindustan  Lever
Limited; and

(b) il so, whether pending  the out-
come  of this enguiry, Government  have
asked Hindustan Lever Limited not  to
remit any smount to their principals  at
London, Messis. Unilever?

THF MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PRANAR
KUMAR MUKHERJEE): (a) In the assess
ment year 1972.75 M/s. Hindustan Lever
1.4d. had been allowed a deduction of Rs,
13,04 Takhx in respect of capital expendilure
on sclentific  rescarch acthvities  carried
on by them related to  their business,
The assessee company had abo  claimed
.2 deductipn of Rs. 13.04 lukhs, Under
the provisions - of Income-tax * Act, 1961,
deduction on capitat expenditure incurod
priov 1o 1-4-1987. was 10 he allowed over
1 pcriod of 5 yewrs, ie; 209, each vear, and
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entive’ capital expenditure’ . 1agurren  on
scientific yesearch related to the “bitsiness
of  the. taxpayer - lfm alvMSﬁ? was to
be allowed ' the .year in which Such ex-
pcudnme was incucred.  In view . théreof,

© in the awesment year 1972-73, M)s, Hin-

dustan Lever Ltd. way allowed a deduction
of Rs. 12.81 lakhs (being the concise figure
of Rs. 12,10,597) in respect of ‘the capi-
ta! expenditure incurred in the previous
vear relevant to the assessment year 1972
™ and a sun of Rs. 74,945 being  the
Gifth instalment of the capital expenditure
on scentific  research incurted prior  to
1-4-1967,

(b) Doet not arise.
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